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     O  R  D  E  R 

 

23.01.2020  - Learned Counsel for the Appellant submits that the issue in 

regard to capacity of a Member to propose an arrangement within the ambit of 

Section 230 of the Companies Act  has been referred to a larger Bench which 

is coming up for consideration on 27th January, 2020.  Hearing in the appeal 

is accordingly deferred.  In the meanwhile, the liquidator is granted further 

opportunity to submit report in terms of order dated 29.08.2019. 

 List the matter on 7th February, 2020  
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